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awm /ORDER

PER C.N. PRASAD, J.M.

This appeal is filed by the assessee against the order of the
Ld.CIT(Appeals)-(NFAC), New Delhi dated 09.06.2023 for the AY

2017-18.

2. The Ld. Counsel for the assessee, at the outset, submits that
the appeal has been decided ex parte by the Ld. CIT without going

into the merits of the case. On a query as to whether the appeal



.T.A.No.2533/Del /2023

can be restored to the file of the Ld.CIT(Appeals) the DR has no

serious objection.

3.  Considering the rival submissions and perusing the order of the
Ld.CIT(Appeals), we are of the considered view that this appeal
should be restored back to the file of the Ld.CIT(A) for fresh
adjudication after providing adequate opportunity of being heard to

the assessee.

4. In the result, appeal of the assessee is allowed for statistical
purpose.

Order pronounced in the open court on 21/03/2024

Sd/- Sd/-
(DR. BRR KUMAR) (C.N. PRASAD)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 21/03/2024
*Kavita Arora, Sr. P.S.
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